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(b) Ye , Sir. 

(c) EKP rts of ug r are decided upon 
ar r the d m tic demand ha been met. 

to inc ca !-. ing demand and fall in 
pr duction sine 1983·84, exportable urpJus 
of 1I 'H h . not be n available, 

(d) S m of the tep taken are as 
f "ow 

The statutory mi nimum price of sugar-
c ne p ya Ie by sug' r factorie for 1985-86 
e on haq b .. n i ncrea ed fr m R . 1400 

to R . 16.50 p r quintal linked to a ba. ic 
r cov"ry of .50/0 with prof rtio ate pre-
mimu m f r ev ry 0.1 % ri st! in rp,covery 
ab ve this b ic ]evel. 

In addil i~n the decision fix the 
tatutory mi ni mum price of ,' uga rcane 

during the n xt season 19 6 -87 at R. 17 
p r qu intal link rd to 8.3% r covery has 
al 0 b n announced. 

A reb te in Exci e DUly has been 
allow d on u H p duced d uring the 
month f etober and Novermber '5 in 
excess f the avera ge quantity produced 
during the corre pondlng period in the 
pr ced i n two ea, on . The ex factory 
price of It!vy , Ig r f r 1 85· 6 ea on 
ha b n fixed ba cd on th statutory 
minimum price of 16 .. 50 per quintal of 
u ca n ... Th d ifft!renti I levy pr ic at 

t c rate of R" 2 per Quintal being allow d 
t w ak unit havjn capacitie be l w 1250 
T D and having plant in taIled prior to 
1. )0·19 5 ha been conlinu d f r the 
curr n t a on (1985-86). 

Te Compani to Stabili Pr. e 

891. SHRIMATI KISHORI SINHA: 
WIll the Mini ter of COMMERCE be 
pJe ed to t te : 

(8) wheth r to indu try in the n nh 
h d cided to curt il pr duction to arre t 
further f II in nrice a r port din the 

n mic im 'of 30 O~tober t 1985; 

(b) if 0, wh ther thi 
ti n i the third ucc 
ul ut· 

ye r' record 
iv y ar of 

() h th r the dec i \on would ub 
J ti lI.v ff ct t output; aDO 

(d) wheth r Government hay discus ed 
wi th h:a companies way to stabilise prices 
and k p these remumerative enough? 

THE ~1 N:' ER OP O. (MERCB 
(SHRI ARJUN SINGH): (a) to (d). Tea 
product ion w s 58 1 M . kg . and 646 M. kg. 
in 1983, 1984 rec;p tively . Target for 1985 
was fix ed at 655 M . kg. On the basis of 
pr duction figures till S p t mbt' r 1985 it 
appear that the target is likely to be 
exce ded. 

Oovernm nt is constantly in tuuch with 
the indu try in ordt: r to ensure ufficielAt 
avail bility f tea to the dome81ic con-

umc rs Rt a price whIch is rea ona ble to 
the consurn:.:r and r munerative to the 
producers. 

Losses in N.T.C. 

892. SAR I SHARAD DIGHS: Will 
th e ,Minister of EXTILES b~ pleased to 

ta te : 

(a) whdh r the number of National 
Textile Corporat; n Mills showing gross 
profit ha g ne up from 18 in 1984·85 to 
50 in Augu t 1981, but the majority of the 
125 National Textile Corporation Mills are 
still incurring 10 s s ; 

(b) if 0, the reasons therefor; 

(C) wheth r the r ' port of the con ultant 
on the - Nationa l Textile Corporation 
Organi alional StrUClure ha been submitted 
to the D partm, nt of T xtile ; 

(d) if so, whether the organi ation has 
been characteri ed a "top heavy"; and 

(e) if 0, the remedial measures pro-
po ed by Ovvernm nt ? 

TH M[ 1ST R OF TATE OF THE 
MINIS RY OP TE rILES (SHRI 
KHUR HID A AM KHAN): (a) Out of 
the 123 textil mill in 0 ration under the 
Nation I T x:il rp r tion, 5 mill made 

ro profit th rernalnln 71 mill 
incurred ro 10 e in Augu t. 1985. 
21 mill mad gro s pr fit during 1984-85. 

b The rna' or rea 00 t r POI) ti~uo 
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los es of the mill under NTC ar~ a 
foJlows : 

(1) Old and Obsolete machinery; 

(2) under-utili a tioo of installed 
capacity due to irregular power 
supply and power shortage, high 
cost of aptive pow r, tc.; 

(3) abnormal in:rease in cotton prices. 
particularly from the middle of 
1980·81 to 1984·85; 

(4) jncrease in co t of power, coal, 
dyes and chemical, stores and 
spares; 

(5) excess labour force; 

(6) increase in/wages jsa }aries; 

(7) Poor work norms and low produc-
tivity. 

(c) Yes, Sir. 

(d) The consultant has described the 
N ational Textile Corporation (Holding Co.) 
as "top heavy". 

(e) While Government monitors the per-
forma nee of NTC, the NTC (Hoding Com-
pany) continues to take m asures for 
improving the performance of NTC, partly 
as a r suI t of which the los e have come 
down and the number of mills in profit has 
gone up as mentioned in part (a) above. 

Director General of Revenue Intelligence 

893. SHR[ B.V. DESAI: . Will th 
Mini ter of FINANCE be pleased to state: 

(a) whetber h is Ministry has created a 
post of Dir clor Gen ' ral of Revenue lnt I .. 
Ii ence to co·ordin te tax raid in tbo 
four m 'ropolitan citie and large indu tri I 
house; . 

(b) if 0, wbether thi wa one of the 
comprehensive plan drawn up by th 
Central Board of Direct Taxe to int nsify 
searche all over tb country; 

(c) if so, the detail f tbe mea ure 
tb t will be uodertak n under (h i n w 
Director Gener J s;oordinate the t x 
raids; and 

(d) whether th Board i al 0 wor iog 
00 a comprehensive legi I tion to implify 
the Income Tax Act? 

THE MINISrER OF STATE IN THB 
MINISTR Y OF FIN NCE (SHRI 
JANARDHANA POOJARY) : (a) t (c). 
No post of the Director Oeoer I of Revenue 
Intelligence has been created UDder the 
Central Board of Direct Taxes. A post of 
the Director General (lnvestjgatioo) has, 
however, been created in the ncome-
tax Department with a view to makin 
it more eff ctive in the ta k of cbeckin 
tax evasion. The D irector General 
(Investigation) supervises, controls and 
coordinates the working of the Dir c-
torate of Inspection (Intelligence). 
Directorate of Inspection (Servey) and tbe 
four units of the Directorate of Inspection 
(Investigation). which are engaged in the 
work of combating tax eva ion. He aJ 0 
plays a vital role in search and izure 
matters and supervi es inve tigations 
wherever necessary. 

(d) Yes, Sir. 

Takln Over or Sick Industries by Fin ncl I 
Institution 

894. SHRI H.M. PATEL: Will the 
Minister of FINANCE be plea ed to 
state: 

(a) whether Government h ve is uod 
guidelines to financial institution to 
proces all tho e. sick indu trie which are 
loosing conc rn to whom they have 
dvanced huge loans and other financial 

arrangements; 

(b) if o. the details thereof; 

(c) whether Government have advi d 
the national financial in titution to tak 
over uch indu trie; nd 

(d) if o. the Dum r of ucb industrie 
or concern ta en over in 198 (till 
September, 1985) 7 

THB MINISTER OF S1 TE I 
C MI .I TR OF I 

JANARD POOIA ) : () d (b). 
Gov romeot blve en mpha i in th 
Jmport'Q~e of trOD thonlD of monitorf 




